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REPORrOP11IEJOlNTCOMMITIF.EON11IE CONS'ITIUI1ON (PJOHTY -FIRST AMENDMENT) BILL. 1996 

1. I. the Chairperson of the Joint Committee to which the Bill· further to amend the CoaItitutioa of India, vic .• IhI 
Constitution (Eighty-tint Amendment) BiD. 1996 (iuenion of new lllticlcl 330A IIId 332A) wa refemId, bav"" ..... 
authorised to sumbit the Repon on their behalf. pruenl Ihia report. 

2. The aforesaid Bill was inlrOduced in the Lot Sabba on 12 September. 1996. The House. at III ullin. held on 
13 September. 1996, duri", dilcuasion on the motion for consicIInIion oftbe Bill. alllhoriled the S ..... to refer !he 
Bill to a Joint Committee of the two H~ in COItIUIlaIioD with the Qairmaa. ~ya SIbba, with iDllnlCtiOlll to report 
by the lui day of the fll'St week of the willfa' -U0ll. 

Accordingly. the Speaker. in consultation with the Cbainnan. Rajya Sabha, conltituted the Joint Comllliaee c0n-
sisting of 31 Members, 21 from Lot Sabha and 10 from ~ya Sabha IIId rotern.d the Bill to it. The CoaItitution of die 
Joint Committee was publiahed in Lot Sabba Bulletin Put D daIed 7 October. 1996 (Appendix I). 

3. The Committee held 8 sittinp in all. The fant sillinl was held on 23 OcIOber. 1996. Alibis uttiq. die Commit-
tee considered their programme of work and decided to hear the views of the repruenwives of the Nllioaal Commission 
for Women on the provisions of the Bill on 24 October, 1996. The Committee allG decided to invite InIIIlOrIRda com.in-
illl comments/suggestions on the provisions of the Bill by 7 November. 1996 from the Stale OovenunentllUaion nm· 
lory Administrations and individuals. organisations. etc. interested in the subject maner of the Bill for their considera-
tion. 

4. Accordingly. a Press Communique invitilll memoranda and requests for oral evidence was issued on 23 Octo-
ber, 1996. The Director-General. All India Radio and the Director-General. Doordarshan, New Delhi were allG re-
quested to broadcasl the contents of the Press Communique from all sWionl of All India Radiofnollecast ia from all 
Doordarshan Kendras on three successive days in Enllish and Hindi and in re,ional t.nauaIes. 

5. As per decision taken by the Committe.. a circular leiter inviting memoranda containilll c~OII 
on the provisions of the Bill and request for oral evidence was allo iSlued to the Chief Secretuioa of all die Stare 
GovemmentslUnion Territory Administrations. 

6. 102 Memoranda containin, comments/suuestions on the provisions of the Bill were received by the Comminee 
from various Associations/organisationl and individuals etc. (Appendix D). 

7. The Committee heard the views of Smt. Pramila DandavaI.C and reprcsenLllivel ofRambhau ~ PrIbodbiIlC 
on 14 Noyember. 1996; and the reprellClntatiycs of the Women's Orslnisations on IS November. 1996. Tbc Committee 
also heard the views of the Attorney General of India (Shri Ashok H. Desai). Shri S. Ramaiah. AdVOCllC and Ponner 
Secretary. Ministry of Law (Le,islative Deparupcnt) and the representatives of the Delhi Pnldesh Kaylllba S ..... Delhi 
on 21 November. 1996 (Appendix Ill). 

8. The Report of the Committee was to be presented to the HouIlCl by the last day of the fil'll week of the Win .. 
Session (i.e. 22 November. 1996). The Committee were ...... 1ed an exlCnSion of time upIO 9 December, 1996. 

9. The Committee considered the Bill claulICI-by clause II their sillin, heJd m. 29 November. 1996. 

10. The Commit&cc dec:idcd III their siUina held on 3 December. 1996 that evidence tendend before them milht .. 
laid on lhe Tables of both the Houses of Parlianwnt. 

The Commitlee further decided that two IdS of memoranda CODtainin, commeatllsuJPlliODl on !he provisions of 
the Bill. received by the Committee. miaht be placed in the Parlilment Ubrwy. after the report had beea preIICIftted, for 
reference by the Members of ParlimlcoL 

II. The Committee considered and adopced the Report at their littins held on 3 Dec:embcr. 1996. 

(v) 



(vi) 

12. The observations of the Commiaee with reIn to Ihe principal cbups propDICd in the Bill are detailed in the 
succeeciin, ....... aphs. 

13. The Commit_ feellhllthe words 'Hoi ~ .... ~lhinl' oc:currinl in the Bill are v..- and liable to be 
inlerpreled diffe~ntly and confer power to lUke raervlllionl which may f. exc:ecd the limit Qf one.third. 1be Commit-
lee are,the~fon:, of the opinion ..... lhae words should be IIUbslilUled by • A. _Iy .. may be, one-third' wherever they 
occur in the Bill 110 .. to leave 110 scope for ""'pily. 

14. The Bill providalhal in C8IC where Ihere are leu ..... lhreescall raerved for Scheduled Castes or Scheduled 
Tribes, II the cue may be, u .... llticle 330(2) i.the ceIC of Houle of People and llticle 332(3) in the cue of Legislative 
Asscmblies of the SlIIes, no raervalion in favour of womea .... 1 be made. In this conneclion. the CommiUCe observe 
that the ~levant provilOl as they elill in lhc Bill would deny the benefit of rescrv.uon of scali for women belonging to 
Scheduled CIIlCS and Scheduled 1nba in a IIUIIIbcr of SlaIca ... Union TerritoI ies. In order to have uniformity in 
eXlendin,the benefit of I'CICI'VIIion of .... for ~ belcJaiiallo Scheduled Calla Mel Scheduled Tribes in such 
Stales and Union TerrilOriea, the COIIlIIIillee feel that the ex_ • .,rovilollhould be apprupriately amended in a manner 
lhal in the fintlerm r .... ICal (Sal A for i...a.ec) .... 1 be relel'Ved for women. in the second lerm the other ICIIt (Seat 
B for inlltance) shall be raerved for women'" in the.thinllenn bodI the ICaIa IhaII be lreIIIOd II pneral. i.e. unre-
served. Whe~ the~ is only one ICal in a S&.Ie or Union 'IBritory. the ... in the r .... tenn .... 1 be reserved for women. 
in the IICCOnd and third term it shall be ..... 1, IhaI is unraened. By rotation of scali in this way. over a period of Ihree 
lerms. one-third lie'" for women can be ensured CVCII in a sc.c or Union Territory which has only one Or two seats in die 
House of the People. 

15. The C(lmmiUee noee _ simi_ is the case with the provilOl to pI'CIpCNN llticles 330A(3) and 332A(3) which 
provide thal where then: are leu thall three ...... no rescl'Vlllion in favow of womea IhaII be made. The CommitleC 
observe that auch provilOl wouAd deny the benerlt of ICalI for women in the Hou. of die People or the Legislative 
Auemblies of the States, in a number of s.... and Unioll1Crritoriea. The Commjllee find the provisos unjusLiracd on 
this ,round. To overcome such lac ..... the Commi ... claire dIII..,...- amendments may be made in the Bill on 
the same linel WI explained in.the precediq ~ in COIIIICCtion with die reservllion of scats for women belonging to 
Scheduled Cutes and Scheduled nibes. 

16. The Commiuee IIolc 1hal1Ub-c11lUlCll (I) aMI (3) of pI'CIpCNN a1ic1c 332A of the Bill provide that scats IIbaII be 
reserved for women in the Leli!lative Auembly of every Stale. 1bc Commillee feelthal these clauses do not cover the 
National Capital TerrilOl)' of Dalhi thou", it has. Lepllalive Auembly. Similarly. die Union Territory of Pondicheny 
is also IWl covered althouah it has a Lc,islilive Auembly. In this conacc:tion. the'CommitleC we~ infonned by the 
Government thai an 8111e11dmcnt to uticle 239 AA is required for the JUPOIC of extending provisions of reservation for 
women in ~I.ion with Lc,islllive Auembly of the NaIionaI Capilal Tcnitory of Dalhi. However. no amendmcntto the 
Coclltitution il needed for the purpoac in rei .... 10 Poadichmy. A&:c:ordiq \0 the elistin, provisions of anicle 239A. 
ncccuary provisions can be made in Act of PMtiamcRt. 1bc Committee. therefore. recommend thai the Bill may be 
amended so lIS to provide be_fit of raervation of Beats for women in the case of National Capital Tenitory of Delhi. 

11. 1bc proviso to sub-c:1auIe (3) of Article 33" provides thalllO reservation of SCIlS for women shall be made in 
the Lc.illative Asscmblyof a sa. so .,. the number of .... alloaed to such State illeu than three. 1bc Committee 
find the proviso extrMeOUl ................ 110 such sc.c exills with a11otk'-d number of scals less than three. The 
Committee. therefon:. recommend the omiuioR of this proyiso. 

I K. 'The CommitleC feel _ the Bill should be IIIIICDded so as to provide that one of thr memhers nominated from 
the Anglo-Indian Community IhaII be a WORICIl, by rotaticHt. i. the _ explained in .......... 14 above. 

19. The Committee feel that the provisiou IOverainl the reservation of Beats for women in the Hou~ of the People 
ur the Lclislative Assemblies of die Stales should be ia the firll inllallCC for a period of I' yean from the dale of 
commencement of the Act and may be reviewed after a period of I' yean to decide whether the reservation for women 
is to he continued therr.after. 1bc Commitlec. therefon:. desire dull the Bill should suitably be amended to this effect. 
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MINUTES OF DISSENT 

I 

I am for reservation for women in Patliament and State leJislalures. I am also for reservation of one-third of seats 
for women in Parliament and State legislatures. 1be Constitution (Eighty-First Amendment) Bill provides for reserva-
tion of one-third of sealS for· women. This Bill provides for reservation to women belonging to Scheduled Castes and 
Scheduled Tribes. I am of the opinion that women belonging to OBCs should also get a fair deal. Therefore I want that 
one-third reservation should include women belonging to OBCs as in the case of women belonging to SCs and STs. The 
reservation should be in proportion to the population of OBCs. 

It is being argued that women belonging to OBCs cannot be given reservation as there is no vertical reservation of 
seats for OBCs in Parliament and SWe legislatures. I am of the opinion that without providing for reservation for OBCs. 
the benefit of reservation cannot be extended to women of OBCs under the present provision of the Constitution. 

There is already reservation for SCs and S1's in Parliament and State"IClgislatures as provided for under Articles 
330 and 332 of the Constitution. It is necessary to provide for reservation for women belonging to OBCs for the follow-
ing reasons: 

I . Without reservation for OBCs. women cannot get fair representation in Parliament and State legislatures. I have 
come to know that at present. there are only 4 OBC women out of 39 in Parliament; 

2. National Commission for Women does not have even a single member belonging to OBC. There is no provision 
in the National Commission for Women Act. 1990 which necessitates the OBC representation in the Commission. 

2. Due to adult franchise. sections of population termed as OBCs and SCs & STs are coming up. The social 
composition of Parliament and State legislatures are clear examples of the growing awareness and assertiveness of the 
weaker sections of society. People belonging to Backward Classes are apprehensive. which must be delayed. The!, feel 
that the social composition in Parliament and State legislatures might be changed. Women literacy is less in comparison 
to men. but at the same time the literacy among OBC and SC & ST women is far less than that of other categories of 
women. So. OBC women are weakest among the women folk. Therefore. there needs to be special and preferential 
treatment. To meet the aspirations of women and in order to empower them through reservation in elected bodies it is 
essential likewise for the fair representation of OBCs to provide for reservation for them as a sub-section as in the case of 
SCs and STh. If al all it is nol possible without first providing for reservation of seats for OBCs in Parliament and State 
legislatures, the Constilution be further amended to enable them to get reservation. 

I am of the opinion that this Committee should also include in its report provision to this etIect. As I could not 
convince some other Members of the Committee. I had to record a note of dissent. 

I record this note of dissent with the hope that this wi!l receive consideration from Members of Parliament when 
the Repon of the Joint Committee is presented to Parliament. 

NEW DELHI; 
Vc-n'nrber 3, 11J96 

(viii) 

NmSHKUMAR 
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At the threshold itself I would like to lIlIke clear that thin is no second opillion in providiaa reservations for 
women in the House of the People and the Le,islative Assemblie. ... as we the DMK Puty havin, boeD • pioneer for equal 
rights to women. 

But at the same time I want to place on record that litis Committee has not bothered to JO to alt!he StateslUnion 
Territories and ,et the opinion of the various sections of the people. Therefore. 1 accuse with .. U the authority at my 
command that the very purpose of forming the Joint Select Committee has been defeated. with needledhuto and hurry 
we have created a report sitting at New Delhi without attmnpting to know the conlidcml vieW1 of larp $OCtiODs 01 
people. 

The main objective of the amendments proposed by me to different clauses of the 8i11 for proportionate ~alion 
for women belonging to Other Backward Classes was to give them political Ilwakening and the beraet1t1l of effective 
participation in political institutions in the counuy along with the women belOllJin. to SCIST communities and other 
categories. Article 330 and Article 332 of the Constitution provide fCscrvation in the House o(the Pe(IPlc and Le.islative 
Assemblies respectively for Scheduled Castes and Scheduled Tribes. It does not contemplate re&erVldinn for womell in 
Parliament and State Legislatures. The Bill is to amend the provisions of the Cons;!itutaon (0 provide rescrvaUQIl for 
women to give them a status of equality and to enable them for particirllltin!! in the polilic.al institutions in rbe country. 

Rejection of the propollCd amendments to include women belonging to other backward clasllCS would. therefore. be 
a denial of "equality of status and opportunity" enshrined in the ClInlililution and of social justk:e to which we are 
committed. 

Hence the hard-won baule for reservation of the Other Backward ClasseS wj!l proyc mc;anio.lw and jncnmpk* 
and they have !O rise as one person !O renew Iheir Hru~~le as they are left out, The moyers pf thy aill mould be bewar; 
of the backlash from the Other Backward C!a~ses because tJlis kind pf rvervatiQn Q1'oyjdesJlCceu to power aod'''* pC 
reservation means that the doors wjIJ be shut for them foreyer, With all humility I have t" ~\ am thai if MYOpe tria lQ 

iKnore reservation for Other Backward Classes they will be doin!: hann IV Ihe nation by invjtjna M uoidable RyqJi 
from the Other Ba!:kward Classes as "Sexual symmetry (bclwecn men & women) is boynd up wjlb lhc; DJlinlCOOP of 
the hierarchies of caste. " 

But in the Commitlee's Report. it has heen recommended thai "the Government may consider the issue of ,,,tend-
jng the benefit of reservation of Other Backward Classes also at the appropriate lime." 

We feel the appropriate time is "OK'. My insistance is Ihat alongwllh this bill rehervallOns for women belongin, 
to OBCs should also be done simultaneously. 

With this warning I append a note of dissent to the repurt of Ihe Joinl Committee. 

NEW DELHI; 

Dect'mha 4. 11/1/6 

fixl 

P.N. SIVA 



m 
~ all politicaJ parties have not failed to realise the immense voting power of women none have given adequate 

represenlalion to women in their decision mw"g bodies or indeed in the distributi()R of ticke", for conlesting seaLo; for 
Parliament and State Legislative Assemblies. 'While all of them pay lip sympathy to the empowerment of women. none 

, have cared to see that womeD are given representation in Parliament or in the State Assemblies in a significant number. 
It is a fact that representaUon'in elected bodies is necessarily transient. !]aving regard to the constitutional requirement 
of hoi din, election every S·yean. Moreover. it is in the nature of political life that elected representatives may not remain 
in office for theidull term. BOlides. an elected M.P. or M.L.A. represents a given geographical area. He or she is 
accountable to the people in his 01' her constituency. Assuming that women constitute 50% of almost every Parliamentary 
or Stale Constituency. it will be difficult, if not impossible. to select constituencies which should be reserved for them. 
Aay constituency that may be reserved may be a matter of pure chance. 

In fact, the problem of empowerment of women is to be looked at in a holistic manner. What is needed is a 
thorough reform of the functioning of political parties and political system as a whole. Discrimination exisL'I against 
women within the political parties. and that source of discrimination ha. .. to be countered. It should be made mandatory 
for the political parties to amend their party constitution to provide for the desired representation of wumen. 

I therefore suggest that all political parties should be compelled by law to give 50% of all tickets for parliamentary 
and State le,islative elections to women. 

All political parties. if compelled to live 50% of the tickets to women in the constituencies in which they put up 
candi~. can en!lure greater representation of women in the elected bodies and thus the aim to empnwer women can he 
achieved. 

I am therefore not in favour of giving representation to women in Parliament and St.ltc Legislature in the manner 
it hu been provided in the Slst Constitution Amendment Bill. 1996. 

Hence my Note of Dissent. 

NEW DEufI; 
D~c~mber 4. 1996 

(x) 

JAYANT KUMAR MALHOUTRA 

I 



.. 
IV 

., .......... .., .... '0 II:C:OpIthe opiftion of Ibe majorily of the member5 of the Committee in so far 810 lbey 
........... ded ... the Government may consider lhe system of exlendin~ the ~nefil of reservllion tu Other 
....... a.aea Iho _the IpIII'OIII'iaIe lime. so that Ibe Women belonging 10 Other Backward Cla."!les will also ,et the .............. 

.. OW YiIw, the _. CJbjective of the Bill will be diluted by such recommendation. Whal ill important is to pnwide 
rar "'1 • ..ua 'Mion of Women in Plrlilll10nl and in keeping with Ibe Constitulional provision 10 provide for 
........ of ............ c.aa IIId Scheduled Tribes as il has bcc:n so provided in the Bill. So far as the reservation 
of ...................... the Lepaillive Assemblies is concerned, in our view,'lhere should nol he any funhcr 

.................. iI ....... y provided by the Constitution. We disagree: with the propo!Ial of re5ervltion of IlCUtll in 
.... I .. 1M AII'.Wies for 0Ihcr Backward Classes in general. Providing funher reservation amon,st the lIeat!! 
....... for W ...... the ... oIher dian Scheduled Castes and Scheduled Trihes will nol only create restrictions in 
1M _ ." ""'1 proper IqII'ClCna.tion. but also sutHIivisions on lhe hwli5 (If casles, which will afrecl Ihe impor-
s.ce .,,'pIO¥idiaJ WOIRIIIl'I represen ... ion as a whole. In the circumstances. Ihe recommendalion as is propollC'd 10 he 
............. 20 of dID Report of the Select Committee will creale confusion Dnd will encourage divisive tcndencies 

• .... willIOI he .... for die polity .. well L" for unity and integrily of the Counlry. Hence. we append nur Minute of" 
DiueIII .iIII lepnl to Ihe uid recommendation in the Report. 

.. 

NewDEulI; 
~r4.1M6 

(xi) 

HANNAN MOLLAH 
CHANDRA KALA PANDEY 



v 
The main objective of the proposed amendments to different clauses of the Bill for proportionate reservation for 

women belonging to other backward classes was to give them political awakening and to give them the benefits 01 
effective participation in political institutions in the country along with the women belonging to Sc/ST communities and 
other categories. 

Article 330 and Artic:le 332 of the Constitution provide reservation in the House of the People and Legislative 
Assemblies respectively for Scheduled Ca. .. tcs and Scheduled Tribes. It does not contemplate reservation for women in 
Parliament and State Legislatures. The Bill is to amend the provisions of the Constitution to provide reservation for 
women to give them a status of equality and to provide them opportunity for participation in the political institutions in 
the country. 

Rejection of the proposed amendments to include women belonging to other backward classes would. therefore. be 
a denial of "equality ot status and opportunity" enshrined in the Constitution and of social justice to which we are 
committed. 

In the present House (Eleventh Lok Sabha) out of 39 women MPs. 4 belong to Scheduled Tribes and 9 to Scheduled 
Custcs communities. The appointment of a woman (Genl. Category) as Chairperson of the National Commission for 
Women is obligatory and there is no representation of women helonging to OBCs. In the ahsence of any legal safeguard 
for women belonging to OBCs and there heing no vertkal reservation for them. the community will alway!' remain 
unrepresented. With the changed socio-economic and political scenario the Bill seeking to amend Art. 330 and Art .. B2 
(If the Constitution to provide reservation for women belonging to SC/ST should have a provision for OBCs also as their 
exdusion from the henefits of reservation would be unjustified. 

I am. therefore. constrained to append a note of dissent til the report of the Joint Committee. 

NEW DELHI; 

/)/'c'c'",bl'" 4. 1996 
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As Reported by the Joint Commiaee 

8W No. 100 ~ 1996 

THE CONSTITImON (EIGHTY-FIRST AMENDMENT) BILL. 1996 

I MOnt, "_rli_ or ,i/U-Iu.«J iltdicat, the 111M"""'" "",e.tMl by tIat 
Commilke. tuterillcs iNliccm omissions.] 

A 

BIL 
funlwr 10 IIIMNi th, COIIllitutiott of II111J4 

BE it cnacled by Parliament in the Fony-aevcnlh Year of the Republic of India u 
follows:-

I. ( I) Thi. Aa may be called the ConatiIUliOll <Ei1htY-fmt Amendment) Act, 1996. 
(2) It shall come iftlO fon:e Oft such .. _Ihe CcnhI OoWCl1lll'tlCntmay. by noIifblioR 

S in the Official Oazeue. ippOinL 



Amendment of 
article 239AI\ 

In~erlion of 
new arlldc 
3301\. 
Reservatioll of 
...:aIS for wornen 
in the Hous<' or 
the I'..:oplc. 

Amendment of 
unick: ]~H 
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~ In article 239AA of the Constitution. in clause (2). in lub-c:lauIe (6), for .... ... 
"Scheduled Castes". the words "the Scheduled Castes and the women" ..... 1 be ...... ..... 

l. After article 330 of the Constitution, the following article shall be inIated, ....a,:-

"330A. (/) Seats shall be reserved for women in the HOUle of the People. 
(2) As nearly !l!i mgy be. one-third of the total number of .... ___ .... 5 

dause. (2) of article 330 shall be reserved for women belonainl to the ScheIble' 
Castes or the Scheduled Tribes, as the case may be: 

Provided that where the scat reserved for the Scheduled Cutes or Ihc ScIIedIled 
Tribes, as the case may be, in relation to a State or Union territory ilone. ... i. nay 
block comprising (If three general elections to the House of the PeopIe.1hc lUI ...... 10 
first general election shall be reserved for women belOhlin. to Ihe Scheduled C-
or the Scheduled Tribes and no seat shall be so reserved in abe 011.- two ...... 
elections: 

Provided further that where the seals reserved for the ScbeduIed c..... or'" 
Scheduled Tribes. as the case may be, in relation to a Stale or Un. ICI"riIoIy _two. 15 
then. in every block comprising of three general elections to abe HeMe of .... PeupIe.-

(a) Clne scat shall be reserved for women belonginllo Ihc SchecIuIed c..... or 
the Scheduled Tribes in the first two general elections in suc:h • ....." ......... 
same constituency is not reserved for women in both abe afortsaid elec:tioM; .... 

(b) no seat shall be reserved for women belonging to the Sc:MduIed CuIea or 3J 
the Scheduled Tribes in the third general election, 

(3) As nearly !l!i ma\' be. one-third (including the number of .... NICned fot 
women belonging to the Scheduled Castes and the Scheduled Tribes) 01 ....... 
number of seals to be filled by direct election to the HOUle of the People ill • s.. or 
Union territory shall be reserved for women and such scals may be lllolted by ~ l5 
to different constituencies in that State or Union territory! 

Provided that where the seat. not being a seat reserved for the Scheduled c.... CJr 
the Scheduled Tribes. in relation to a State or Union territory is .-. thea. ill every 
block comprising of three general elections to the HOUle of abe People ...... ill 1M 
first general election shall be reserved for women and no seat shall be 10 raa wed for 30 
women in the other two general elections: 

Provided further that where the seals. not being seats reserved for the ~ 
Castes or the Scheduled Tribes. in relation to a State or Union eerriImy -two, ..... 
in every block comprising of three general elections to the HOUII of Ibc ..... -

(a) one seat shall be reserved for women in the finllWo pncral ~ .. .-:II 3S 
a manner that the same constituency is not reserved for WOIMIa i. both the afaNMid 
elections; and 

(b) no scat shall be reserved for women in the third pneral electioa .... 

~ In article 331 of the Constitution. the following proviso"''' be iuerted II the ..... 
namely:-

"Provided that where such nominations are made. in relation to every block 
comprising of three general elections to the House. one IICIIl ..... 1 be ...., far 
nomination of a woman of Anglo-Indian community to every HauIe aJa ....... ifter 
tirsttwo general elections and no seal shall be raerved for the WOIIII:Ia of .... CUdIICL .1IIiIJ 
in the House constituted after the third general election.". ..~ 
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Sa After article 332 of the Constil1.1i 'lIl, the foUowiq.cicle ...... be ............. :_ 

"332A. (I) Seals shall be reserved for women in the Lc,islative Aaembly of 
every Slale. 

(2) As nearly IS rna be. one-third of the total numhar of scali raerwcI under 
clause (3) of article 332 shall be reserved for women belonpnS 10 the Scheduled 
Casles or the Scheduled Tribes, IS the cue may be: 

Provided thai whCre the seall'ClCl'Yed for the Scheduled CasIea or the Scheduled 
Tribes, a. .. the case may he, in relation to • Sraac is one. then, in every block c:ompriaiq 
(If three genenl elections to the Legislative Assembly of thea Slale.the IC8l in die finI 

10 general election shall be reserved for women belon,ing to the Scheduled CatcI or 
lhe Scheduled Tribes, as the case may be: 

Provided funher that where the scali I'ClCrvcd for the Scheduled Cutes or 
Scheduled Tribes, as the case may be, in relation to a Sraac al'C two, then. in every 
block comprising oflhrce general elections 10 Ibe LeJisJativc As.\CIIIbly orthat StaIe.-

15 (a) one seal shall be reserved for women belon,inS to the Sdleduled CuIes or 

2'1 

the Scheduled Tribeli in the finllwo general cl«:hons in luch • manner lhatthe ume 
constituency is nOl reserved far women in both the aforesaid elections; and 

(b) no seal shall be reserved for women helOD,ing to the SCheduled Castel or 
the Scheduled Tribes in the third general eJection. 

(3) As Dearly as may be. one-third (includin.the number of lCIIIIr.:Frved far 
women belonging 10 the Scheduled Culell and the Scheduled Tri_) at the ... 
number of seals to be filled by direcl election in the LcgillaliYe AueIbbIy of every 
Stale shall be reserved for women and luch seat. may he alloltod by l'OIaIion 10 
different cnnlitituencies in that Stale.... . 

• • • • • 

......... of 
H. utlc" 
'S2A. ......... ., -... -..-.... ........ "ITI."''''' ... s... 

~ . .. 

6. In article 333 ofthe Constitution, the 1'oIlowin, proviso shall be illlCltDd allhe end. AI 0 • II 
~~ ~m 

"Provided that where such nomination il made. ih relauion to every block 
comprising of three general elections 10 the Auembly. the leal in the AueInbI)' 

:tl constituted afler the fint general election Ihan be NMVed for nomi_~ of. WOIIIU 
of the Anglo-Indian community and no seat ahaJl be raerved for the women of .... 
community in the Assembly conltituted after the lCc:ond and the lhird ,.neral 
elections.". 
'L After .nick 334 oflhe COllltiluUon.the followiq IItidc IhaII be ....... -'1'.- ........ ., ......... 

1'1 

<II 

"334A. Notwithatanding anythilll in the foreloiq pnwisiOlll of til Pwt or 
Pary VIII. the provisions of this Constitution relatinllO ~ relUVation or .... for 
women in the House of the People. the Lqilillivc Auembty of a S .. lAd die 
LegillatiYe Assembly of the National Capital1Crritory of Delhi ..... CIaIIe 10 haw 
ellcct on the expiration of a period of fifteca y ... from the COIIlIIIIIIICem of the 
Cml5titutaon (Eighty-first Amendment) Act, 1996: 

Provided that nothing in this article IhaII afl'ect any r-;prescnlllion in Ihe House 
of the People. the Legislative Assembly of a Slate or the Le,isllUivc Ancmbl)' of the 
Nauional Capital 1erritory of Delhi unblthe diuolution of the then ellillia, HOUR. 
Legislative Assembly of. S1aIe or the Le,islalive Asaembly of the National Capital 
Territory of Delhi. as the cue may be .... 

""" , •. ~ .... ., 
_for 
_Ie _. .... ,.... 



Amend ...... 
nor 10 IIIrect 
lbe 
n:pn:5enlalion 
in die HoUle 
of tbe People 
or Legilllllive 
ASSI!rnbly of II 
Siale or die 
Legislative 
ARliembly of 
the Nlllionol 
Capital 
Terrilory of 
Delhi. 
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8. The amendments made to the Constitution, by this Act, shall not affect any 
representation in the House of the People, the Legislative Assembly of a State ~ 
LeeisJatjye Assembly of the National Capital Ierritoo' of Delhi until the dissolution of the 
House, the Legislative Assembly of a State or the Le&islatiye ASsembly of the NatioQal 
CAPital IerritoO' of Delhi ,as the case may be, in existence at the commencement of this Act. S 



APPENDIX I 

BULLETIN PART D-FOR REnRENCE OF TIlE BU 
TO THE JOINT COMMI'ITEE 
(~ para 2 of the Report) 

JOINT COMMI'ITEI!! ON THE CONmnJTlON 
(EiGHTY·FlRST AMENDMENT) BU.L, .'" 

Whereas the House, at its sitting held on September 13. 1996. during the discussion on the motion for coaaideralion 
of the Constitution (Eighty-First Amendment) Bill. 1996 (Insertion of Articlea; 330A and 332A) ; aulhoriaod the speaker to 
refer the Bill to a Joint Committee of the two HOWICS, in consultation with the Chainnan. Rajya Sabha. with instructions 
to report by the last day of the first week of the Winter Session. 1996. 

Accordingly. the Speaker has. in consultation with the Chairman. Rajya Sahha. referred the Bill to • Joint Commiltee. 
consisting of 31 members. 21 from Lok Sabha and 10 from Rajya Sabha. namely: 

I. Shri Mukhtar Anis 
2. Km. Mamata Banerjee 
3. Shri Surjit SinSh Bamala 
4. Dr. M. J.,annalh 
S. Shri Ramakant D. Khalap 
6. Smt. Mcira Kumar 
7. Smt. Sumitra Mahajan 
K. Smt. Jayawanlihen Mehta 
9. Shri Hannan Mollah 

10. Smt. Gceta Mukherjee 
II. Shri Ram Naik 
12. Shri Nilillh Kumar 
13. Shri Sharad Pawar 
14. Shri Surellh Prabhu 
IS. Shri Vijay Bhllllkara Reddy 
16. Shrj P.N. Siva 
17. Smt. SUllhma Swaraj 
I K. Km. VOla Bharali 
IY. Prut'. Rita Verma 
20. Dr. Girija Vyas 
21. Shri Ram Kripal Yadav 

I. Smt.M~eIAJva 
2. Shri Sushil Kumar Smnbhaji,., Shinde 
3. Sml. Malli Sharma 
4. Smt. Kamla Sinha 
5. Smt. Chandrakala Pandey 
fl. Shri R.K. Kumar 
7. Smt. Rcnuka Chowdhury 
8. Shri N. Giri Pruad 

LoIc Sabllll 

s 
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9. Shri Ram Gopal Yldav 
10. Shri layant Kumll'MalhouIra 

The Speaker has appointed Smt. Geeta Mukherjee as the Chairperson of the Committee. 

In order to constitute a sittinl of the loint c;ommittee, the quorum shall be one third of the total number of Members 
of the loint Committee. 

The loint Committee shall make a repol1 to the House by the last day of the first week of the Winter Session, 1996. 

The Rules of Procedure of the House relating to ParlilUllCntll'y Committee shall apply with such vll'iations and 
modifications as the Speaker may make. 



APPENDIXD 

(\liM para 6 of the Report) 

LIST OF ASSOCIADON, ORGANISATIONS, INDIVIDUALS ETC. FROM 
WHOM MEMORANDA WERE RECEIVED BY11IE JOINT COMMl1TEE 

I. Shri N. BalaAnkaiah. President, 
Andhra Pradesh. 

2. Shri N. Bala Ankaiah. President, 
Andhra Pradesh 

3. National Commission For Women 

4. Mrs. Nafccs Faza). Member Kamataka Lcgislati~ Council. Banlalore 

5. Or. (Miss.) Riebel Malthai. President 
University Women's Association. 
Thruvananthapuram 

6. Shri Avinash Bhakhri. 
New Delhi 

7. Ms. Savini Devi 
Bhiwani 

8. Shri Nagendra Nath Mishra. BJMC. President 
Hardwar (UP) 

9. Justice M. Rama Jois. Fonner Chief 
Justice Punjab and Haryana High Coun 

10. Shri K.P. Sanna, A-2-B 
New Delhi 

II. Ms. Usb&, New Delhi 

12. Smt. Vccrmati. President 
Lucknow 

13. Satyabrala Chowdhury. Calcutta 

14. Justus Nadar. K.erala 

I s. Dr. N.K. Kadetotad 
Bangalore 

16. Shri Subodh Ch. Acharjee. Tripura 
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17. Smt. Snehalatha Bhoopal. 
Secunderabad (A.P.) 

18. Smt. Savita Shukhual 
Madhya Pradesh 

19. Shri Gianendra Kumar Aggarwal 
Delhi 

20. Smt. Tripurana Venkataratnam 
A.P. 

21. Smt Suman Krishan Kant 
Mahila Dakshata Samiti. New Delhi 

22. Shri S. Sivakumar 
Secretary. ISIS. KeraJa 

23. Shri Jnaardhan Singh. Advocate 
Lucknnw 

24. Shri Alice Garg. Secretary 
Jaipur 

25. Shri R.J. Thirwani 
New Delhi 

26. Shri Sushi! Kumar Bansal 
Punjab 

27. Smt. Sarala Devi. New Delhi 

28. Smt. Mridula Sinha 
New Delhi 

29. Shrj Budha Maya Subha 
Sikkim 

30. Shri Muhellh Kumar Singhania 
Calcutta 

31. Shri Jannavi Tandon 
Varunulii 

32. Shri P.T. Yamthang. President 
Imphal 

:n. Shri Madhur Napvan. 
(U.P.) 

34. Shri K.S. Rldhakrillman 
Madr .. '1 

JS. Shri H.M. Kaundal 
Shimla 
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36. Shri Antony Thomas 
Trivandrum 

37. Ms. Adecb Khalida Bano. Banplore 

38. Mn. Mary Khemchand. President 
YWCA of INDIA. New Delhi 

39. Prof. M.O. Kesavan. 
KcraIaStatc 

40. Shri Vaibhav Vishaal 
Delhi 

41. Shri Kamla Nath Coordinator 
New Delhi 

42. Shri K. Mukudappa 
Bangalore 

43. Shri Sandhya Mobapatra 
Cuttack 

44. Shri C. Rujakumari 
Mablla Ikya Vedika 

45. Shri M.S. Ahamed 
Trivllndrum 

46. Shri Vinuya Chandra Pande 
Allahabad 

47. Ms. ilia Pathak 
Ahmedahlld 

414. WOMENS SnJDJES RESEARCH CENTRE 
Cal&:ulla 

49. Kumari Shaltuntla Adim 
MlKlhYII Pr.te!lh 

~I. Sm\. Prumilu DandavalC 
New Delhi 

~ I. Shri S.L. Ourp. President 
Allindiu Equality Forum. Bibncr 

52. Pruf. Bha1!wllt Praud Say 
PuMak Sadan. BIII'lUI Bazar 

:H. Sr. Clcnpatroa. CMC 
New lklhl 

~4. Shn Jana Shan"cr Sin'" 
Var.ma!li 
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55. Smt. Indranee Dutta 
Ouwahati 

56. Shri J.B. Jena, Secretary 
Bhubaneswar 

57. Shri J.N. TIwari 
Aurangabad 

58. Dr. M.P. Agarwal 
Betul 

59. Dr. Sarla Orover 
Rajasthan University Women Sanstha 
Jaipur. Rajasthan 

60. Dr. Shrikant Rege 
M.P. 

61. Mr. M.M. De 
Calcutta 7000 13 

62. Shri N.K. Sonare 
Tripura 

63. Dr. Arvind Kumar 

64. Smt. Kuntala Deka. President 
All Assam Mohila Samannaya Parisad. Ouwahati 

65. Shri Mukesh Kumar 
Punjab 

66. Dr. (Capt.) S.S. Jha 
Bihar 

67. Ms. Alka Kapur 
The Institute of Company Secretaries of India 
New Delhi 

68. Shri Manish Shay 
Madhya Pradesh 

69. Shri Anil Kumar 
Calcutta 

70. Shri C.S. Raghu Raman 
Hyderabad. (A.P.) 

71. Shri H.D. Solanki. Secretary 
Oujarat 

72. Shri V.V. Swaminathan 
Madras 

73. Shri B. tcrishnamoorthy 
New Delhi 
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74. Mrs. B.K. B ... 
New Delhi 

75. Ms. Girija, Comener 
Coimbatonl 641002 

76. Shri Subhash Chand Agarwal 

77. Shri ICeshav Sharma 
Kunu(HP) 

78. Dr. K.N. Prasad 
NOIDA 

79. Shri Sanjay S. Shanbhag 
Karwar 

80. Shri T.D. Soyantar Executive President 
Ahmedabad 

81. Ms. Bhupinder Kaur Khurana 
Faridkot 

82. Shri B.C. Ukay 
Bombay 

83. All India Muslim Tcli FcdcnIlion 

84. Shri M. Unni Kooser 
Sharan~. 

85. Shri Ram Singh Vidyarthi 
Mahamantri Dalit Kamjor Vag 
Pratapgad 

86. Shri S.P. Du Gupca 
Calcutta 

87. Ms. A. Renuka Devi 
Madras 

88. Shri S. Du 
Advocate Bhadrak 

89. Shri P. Subbalabhmi. VICe-President, 
Amalapuram 

90. Shri P. Manikyamba 
Hyderabad. AP 

91. Shri V. Raman8lhan 
lrnakulam 

92. Shri Rakesh Mishra 
MalJOC1am Road 

II 



9~. Nav Jyoli Kranli Party 
New Delhi 

94. Dr. Devraj Singh Pal. 
Kanpur 

95. Smt. Prinita Pandey, 
MP 

96. Kaslurba Gandhi College for Women' 
Secunderabad 

97. Shri Vinay Sabhasrabuddhe. 
Rambhau Mhalgi Prabodini 
Mumbai 

98. Ms. Jyotsna Chatterji 
Joinl Women's Programme 
New Delhi 

99. Shri Jayant K. Malhoutra. M.P. 
New Delhi 

100. Justice M. Rama Jois. 
Chief Justice (Retd.). 
Bangalore 

101. Shri S. Ramaiah. 
Former Law Secretary. 
Ministry of Law (Legislative Deptt.) 

102 Shri S.C. Jamir. 
Chief Minister. Naguland. Kohima 
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APPENDlXm 
(Vule' para 1 of the Report) 

LIST OF WITNESSES WHO TENDERED ORAL EVIDENCE BEFORE THE JOINT COMMITI'D 

I. Ms. Mohini Giri. Chairperson. 
National Commission for Women 

2. Ms. Padma Seth. Member. 
National Commission for Women 

3. Smt. Pramila Dandavatc. 
Delhi 

4. Dr. Sharayu Anantram. 
Former Reader Deptt. of Sociology 
SNDT University. 
The Rambhau Mhalagi Probohinee 
Mumbai 

5. Dr. Mcdha Nanivadekar. Lecturer. 
Depll. of Political Science and 
Centre for Women's Study, 
Shivaji University. 
The Rambhau Mhalagi Probohinee 
Kolhapur 

6. Shri Vinay Sahw;rabuddhe, 
Executive Director 
The Rambhau Mhalagi Probohinee 
Mumbai 

1. Ms. Sarla Devi 
National Federation of Indian Women 

8. Ms. Brinda Karat, 
All India Democratic Women's Auociatiol 

9. Ms. Veena Mazumdar. 
Centre for Women's Development Studies 

10. Ms. lyotsna Chatterjee. 
loint Women's Proanunme 

II. Mil. Vinay Bhardwaj. 
Mabila DakJhata Samiti 

12. Ms. Mary Khemchand 
YWCA of India 
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13. Ms. Chandrunani Chopra. 
Advocate. 
All India Women's Conference 

14. Shri Ashok H. Desai, 
Attorney General of India 

IS. Shri S. Ramaiah, Advocate 
Fonner Law Secretary 
(Legislative Department) 

16. DelhI Pndeah Kay ...... Sabba 
(i) Shri Vaibhav Vishal 
(ii) Shri Ashok Srivastava 

(iii) Shri lP. Sinha 
(iv) Shri S.K. Bisaria 
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APPENDIX IV 

MINUTES OF THE SrITING OF THE JOINT COMMITTEE ON THE CONSTmJTlON 
(EIGHTY-FIRST AMENDMENT) BILL, 1996 

I 

The Committee met on Wednesday. 23 October. 1996 from 15.00 to 17.00 tn. 

Lot SabIIII 
Sml. Geeta Mukherjee - Chairperson 

MEMBERS 

2. Shri Surjit Singh Bamala 
3. Dr. M. Japnnalh 
4. Shri Ramakant O. KhaJap 
5. Sml. Meira Kumar 
6. Shri Hannan Mollah 
7. Shri Ram Naik 
8. Shri Nitish Kumar 
9. Shri Sharad Pawar 

10. Shri Vijay Bhaskara Reddy 
11. Shri P.N. Siva 
12. Shri Ram Kripal Yadav 

Rajya SabhD 

13. Smt. Margaret Alva 
14. Shri Sushil Kumar Sambhajirao Shinde 
15. Smt. Malti Sharma 
16. Smt. Chandrakala Pandey 
17. Smt. Renuka Chowdhury 
18. Shri Ram Gopal Yadav 
19. Shri Jayant Kumar Malhoutra 

StlCItETAlUAT 

I. Shri J.P. Ratnesh 
2. Shri J.P. Jain 
3. Shri B.D. Swan 

Joint S~enfQr)' 
Und~r ~('/YfQry 

AssisrQllt Direelor 

REPltESEl'fTATIVES OF THE MINISTRY Of LAw AND JUS1'1CE (LeoIJt.A11VE DIMIrna!Nr) 

I. Or. Raghbir Singh. Additional Secretary 
2. Shri P.L. Sakarwal. Joint SecrebIry 

IS 
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ftIISIINI'AT1VI! OF 11IE MINISTltY OF WI!LPAIlE 

J. Dr. (Mrs.) S. Rohini. Director 
I!PRESENI'A11VE OF ntE MINISTRY OF HUMAN ~URCE DEVELOPMENT (DEPARTMENT OF WOMAN AND CHILD DEVELOPMENT) 

I. Shri A.K. Sinha. Joint Secretary 

2. At the outset. Chairperson welcomed the members of the Committee and referred to the importance and lIl'Jency 
, the proposed legislation for reservation of seats for women in the House of the People and Legislative Assemblies of 
tate •• 

3. Chairperson in her welcome speech (Annexure-I) informed the members that the Committee has to present their 
eport to the House by the last day of the first week of the Winter Session. 1996. 

The Committee thereafter held a Beneral discussion on the Bill and in particular about the term of rotation of seats. 
lIICrvation of seats in Council of States and Legislative Councils. reservation for OBCs and the period upto which the 
:aervation for women may be provided in the Constitution. 

4. The Committee decided to issue a Press Communique (Annexure-II) inviting comments. suggestions on the Bill 
y 7 November. 1996 from the State Governments. Union Territories Administration. Organisations and individuals etc. 
was also decided that the contents of the Press Communique be Biven wide publicity through Pres."!. AIR and Ooordarshan 

felevision). 

S. In addition to the next sitting of the Committee already fixed for 24 October. 1996 to hear oral evidence of the 
~presentatives of the National Commission for Women on the Bill. the Committee decided to hold their further sittings 
n 14. IS and. if necessary. on 16 November. 1996 to consider the memoranda received from various individualsl 
rganisations etc. They decided to cancel the sittings for 7.·S and IS November. 1996 which were intimated to the 
,embers earlier. 

The Committee then adjourned. 



ANNEXURE-/ 
(Vide Para 3 of the Minules dated 23.10.96) 

JOINT COMMITTEE ON THE CONSTl11JTlON 
(EIGHTY·FlRST AMENDMENT) BD.L, 19M. 

WELCOME SPEECH BY 111£ CHAIRPERSON AT THE FIIST SITI'ING or 
THE JOINT COMMI'ITEE TO BE HELD ON 23 0CT0.a. 1"'-

It gives me immense pleasure in welcoming the Hon'ble Membcn to this fint sinin, of Ihe Joint Commidee on d 
Constitution (Eighty-firsl Amendment) Bill, 1996. As you know the Bill seeks to provide for raervillion of ..... f 
women in the House of the People and a1110 in the Legislative Assemblies of the Swes, rapocliwly in the ConIdludo 

2. As you may see from the Statcment of Objccls and Reasons appended to the BiIIlhIl Articles 143D and 14~ 
insened by the Constitution (Seventy-third Amendment) Act. 1992 and the Constitution (Seventy-fourth Amendmer 
Act. 1992 respectively provide that not less than one-third of the seals shall be rcscrwd for women in ewry Pancha) 
and every municipalitys Further. the said article provide that. from amonglt the scm reaerwd for the Scheduled CuI 
and the Scheduled Tribes. not less than one-third seals shall be reserved for women belonaift,lO Ihe Sc:heduIed CuI 
(lr, as the case may be, the Scheduled Tribes. The said anicles also provide that such IOaII rc..wd for women may 
all Oiled by rotation to different constituencies. 

Having provided reservation for women in PanchayaL~ and Municipalities, it is now propoaed to provide ....-vIlli. 
for women on the same lines in the House of the People and in the LcgislaHvc: Assemblies of the Stalel by amondina t 
Constitution. The major political panies are in favour of making such reservation for women and the Bill ... 
achieve the aforesaid object. 

However. during the course of discussion on the Bill in the House, the members had m" varloua sugationl. 
pointed out shoncomings in the present Bill. It was pointed out that the Bill does not provide for ruerY8tion of SuIa 
Rajya Sabha and State Legislative Councils. It was also suggested that provision Ihuuld be made for re .... tion of 10 
for backward communities also. One of the members wanted that Nagaland should be left out from the purview of 
Bill as was done in the calle of Panchayat Raj and Na,arpalika Bills keeping in view the relilious and lOCiai prlCticel 
Nagas and the spirit of the provisions of Anic\e 371 A of the Constitution. II may create problem. in the sensitive 
like Nonh Ea"', Members are aware of all these issue~. 

I hope that with the cooperation of my esteemed colleague. In this Commiltee. we would be able lO IICCOIIIpI 
the task entrusted to us. I would welcome the valuable sUllestions of the Hon'bJe Members in this reprd. If 
member want!> to make any suggellion at this slale sheIhc iii welcome to do so, 

As per term~ of the Constitution of the Commiltee. the repon of the Commiltee is requiRld 10 be prnenllld 10 
House h)' the last day of the first week of Winter Session, 1996. I would therefore requeallhe Hon'ble Members &0 
time frnm th~ir husy schedule to anend the sittings of this Committee and to make our collective effort more elt 
and rurptSl\'t: '" a~ tel enable lhe Commiuee to present their repon 10 the House within die prucribed time. 

Th.lnk ~.,U 
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A.NNEXURE-II 
(\I'iiU Para 4 oCthe Minutes dated 23.10.96) 

PRESS COMMUNIQUE 

JOINT COMMl1TEE OF PARLIAMENT ON THE CONS'I1TUTION 
(EIGHTY-FIRST AMENDMENT) BILL, 1996 

The Constitution (Eighty-firit Amendment) Bill, 1996 has been referred to a Joint Committee of both HoUleS of 
nt. The Bill seeks to provide reservation of not less than one-third of the seats for women in the House of the 

Ie and allO in the Leaislative Assemblies of the States by way of insertion of new Anieles 330A and 332A respectively 
Ie Constitution. The Committee have decided to invite Memoranda on the Bill from various organisations and 
. s, etc. interested in the subject matter of the Bill . 

. 2. Those desirous of submitting Memoranda to the Committee should send 75 copies thereof to the Under Secretary 
), Lolc Suha Secretarial, Room No. 331, Parliament House Annell.e, New Delhi so as to reach him on or before the 
)vember, 1996. The Memoranda which might be submitted to the Committee would form part of the records of the 
unilble and would be treated as strictly confidential and would not be circulated by anyone as sueh an act would 
ltitute a breach of privilege of the Committee. 

3. Those who are desirous of giving oral evidence before the Committee, besides sending Memorandum, are 
ted to intimate to this effect to the Lok Sabha Secretariat for consideration of the Committee. 

4. The Constitution (Eighty-first Amendment) Bill, 1996, as introduced in Lok Sabha, was published in the Gazette 
1CIia, Extraordinary Part II, Section 2 dated 12 September, 1996. 

'DBLHI; 
0.1996 
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The Committee met on Thursday 24 October. 1996 from 11.00 10 13.15 In. 

SMT. GEETA MUKHEIUBE 

2. Shri Mukhtar Anis 
3. Dr. M. Jqannalh 
4. Shri Ramakant O. Khalap 
S. Smt. Meira Kumar 
6. Smt. Jay.wantiben Mehta 
7. Shri Hannan Mollah 
8. Shri Ram Naik 
9. Shri Nitish Kumar 

10. Shri Sharad Pawar 
II. Shri Vijay Bhaskara Reddy 
12. Shri P.N. Siva 
13. Dr. Girija Vyas 
14. Shri Ram Kripal Yadav 

IS. Sml. MlUJareI Alva 

Lolc SaIIIta 

MIN.lllts 

Rai,va Stlbha 

16. Shri Sushi! Kumar Sambhajirao Shinlie 
17. Sml. Malti Sharma 
18. Smt. ChandrabIa Pandey 
19. Shri RK. Kumar 
20. Shri Ram aop.J Yadav 
21. Shri Jay ... t Kumar Malhoun 

I. Shri 1.P. Jain 
2. Shri B.D. SMI'! 

I. Shri P.L. Slkarwal. Joint Sec:reIary 

SECItEllUtIAT 

UNII, Secwltlry 
Allis,." Diwcto, 

2. Shri T.ft Vishwuadaaa. Joint Secrewy and Lqial8live Council 

REPuserrAllVE OF THE MIN1S11tY OF HUMAN REIouIK:E DIM!a.oPMEHr (DEMmoarT OF WOMAN AND c...o DIwa.oIMINT) 

Shri A.K. Sinha. Joiat SecreIary 
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2. The Committee took oral evidence of the following repraenlativCl of the Natioaal Cotnmiuion for Women :-

I. Ms. Mohini Girl, Chairperson 
2. Ms. Padma Seth, Member 

3. A verbatim record of evidence was kept. 

The Comminee then adjourMd. 
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1be Committee met on 1bUJ'5day. 14 November. 1996 from 15.00 to 17.00 hours. 

Smt. Geeta Mukherjee - Chairperson 

2. Shri Mukhtar Anis 
3. Km. Mamta Banerjee 
4. Shri Ramakant D. Khalap 
5. Sm!. Meira Kumar 
6. Smt. Sumitra Mahajan 
7. Smt. Jayawantiben Mehta 
8. Shri Hannan Mollah 
9. Shri Ram Naik 

10. Shri Sharad Pawar 
II. Shri Vijay Bhaskara Reddy 
12. Shri P.N. Siva 
13. Sml. Sushma Swaraj 
14. Dr. Girija Vyas 
IS. Shri Ram Kripal Yadav 

16. Sm!. Margaret Alva 
17. Shri Sushil Kumar Sambhajirao Shindc 
18. Smt. Chandrakala Pandey 

SECRETARIAT 

I. Shri J. P. Ratncsh - Joint Secrrtar)' 
2. Shri J.P. Jain - Under SecrrIQ'Y 

PRESENT 

Lok Sabha 

MBMBIiRS 

Rajya Sabha 

REl'RESliHTAnvES OF THI! MINIS11tY OF LAW AND JUmcI! (LP.oISLATlYE DErAIrnoINT) 

I. Dr. Raghbir SinJh. Additional Secretary 
2. Shri P.L. Sakarwal. Joint SecreIary 

REPREsENTAnvE Of THE MINISTRY Of HUNAN RP.IouRa: DlYEI..OI'NDIT (DaruntI!N1' Ut' WOMAN AND Ctm.D ~ 
Ms. Binoo Sen. Joint Scc:tacary 

Snu. Gauri Chaaerjcc. Joint ~. 
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2. The Committee took oral evidence of the following :-

t; J 

(I) Shrimati Pramila Dandavate (From 15.00 to 16.00 hours) 

(II) Representatives of the Rambht.u Mhalagi Probodhinee 
Spokesman 

1 . Dr. Sharayui Anantram, Former Reader, Deptt. of Sociology SNDT University, Mumbai 

2. Dr. Medha Nanivadekar, Lecturer. Deptt. of Political Science and Centre for Women's Study, Shivaji 
University, Kolhapur 

3. Shri Vinay Sahasrabuddhe, Executive Director 
(frum 16.00 to 17.00 hours) 

3. A verbalim record of evidence was kept. 

4. The Committee then adjourned to meet again on 15 Novembe~, 1996 to 11.00 hours. 



'be0 .... In ...... .....,.15.01 , ',.996"'-11.0010 13.00 hours lind IllIwn from IS.OOIO 17.()(Jhours. 

2. Ka .......... IjII. 
3 ... 1FT t_ P.1WIp 

............ 1-. , ..... _ ..... 
6 .• _1WI. 
7 ........... 
•. IItri s.aIt ,...... . 
',. art VljIIJ. P, • ...., 
10 ..... N... . 
II.S. .... ,... 
IZ.ftuf .... -.. 
13. Dr. Oirijl V,. 
'4 ... -Krt,III Y .... 

. 
1'.S. ...... AIva 
'6. !Itri .... I-.! n JIM'" 
17. SlllL'O ...... ......, 
1 .... I.ItK-. 
19.s... ...... a.. .. , 
ZOo IItri N. Oiri ...... 
:U .......... y .. · 

" 
I ... J ......... 
Z . ... "L. 0tMirII! 

...... EMWWU.,. "U.i. OF LAW AND JUSTlCE (LF.LlISl.ATIVI: Dt'AM1M(;N'r) 

I. IIIri 'tL. Me ....... ......, . 
2. Dr ............. MIiI .... ......., 
3. !11ft "L ............ !ecNWy 
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REPRESENTATIVE OF 11fE MINISTRY OF WELFARE 

Smt. Gauri Chatterji, Joint Secretary 

2. At the outset, the Commiuee decided their future programme of work relating to various stages of the examination 
.f Bill as under :-

(i) Notices of amendments from MemberslGovt. upto 1700 hours on 21.11.1996 

(ii) clause-by-clause consideration of the Bill 26 and 27 November, 1996 

(iii) consideration and adoption of the Report 29 November, 1996 

(iv) Minutes of Dissent, if any upto 3 p.m. on 3.12.1996 

(v) presentation of Report to the House 9.12.1996 

3. The Chairperson pointed out that as per the term of the constitution of the Committee, the report was required 
() be presented to the House by the last day of the first week of the winter session, 1996 (i.e., 22 November, 1996). As 
he time for deliberations was too short the Committee decided to seek an extension of time for presentation of their 
eport upto 9 December, 1996. 

4. The Committee thereafter heard the views of the following representatives of various Women's Organillations :-

I. Ms. G. Sarla Devi. National Federation of Indian Women 
2. Ms. Brinda Karat, All India Democratic Women's Association 
3. Ms. Veena Mazumdar, Centre for Women's Development Studies 
4. Ms. Jyotsna Chatterjee, Joint Women's Programme 
5. Ms. Vinay Bharadwaj, Mahila Dakshat8 Samiti 
6. Ms. Mary Khemchand, Y.W.C.A. of India 
7. Ms. Chandramani Chopra. Advocate, All India Women's Conference 

5. A verbatim record of evidence was kept. 

6. The Committee then adjourned to meet again at 15.00 hI's. 

7. The Committee resumed their work and held a general discussion on various memoranda received from various 
Issociations, organisations and individuals etc. on the provisions of the Bill and decided to hear the views of the 
'ollowing at their next sitting to be held on 21 November. 1996 :-

(i) Attorney-General of India 
(ii) Shri S. Ramaiah, Advocate and former Law Secretary 

(iii) Justice M. Rama Jois. Chief Justice (Retd.) Punjab & Haryana High Court 
(iv) Shd Avinash Bhakari. Delhi 

K. The Committee decided to cancel the sitting tixed earlier for 16 November. 1996. 

The Committee then adjourned. 



v 
FIfth SIttInt 

The Committee met on Thursday. 21 November. 1996 from 1.5.00 to 17.1.5 hours. 

Smt. Gceta Mukherjee-Chairperson 

2. Shri Mukhtar Anis 
3. Km. Mamala Banerjee 
4. Shri Ramakant D. Khalap 
5. Smt. Sumitra Mahajan 
6. Smt. Jayawantiben Mehta 
7. Shri Hannan Mollah 
8. Shri Ram Naik 
9. Shri Nitish Kumar 

10. Shri Sharad Pawar 
1 I. Shri Suresh Prabhu 
12. Shri P.N. Siva 
13. Smt. Sushma Swaraj 
14. Km. Uma Bharati 
15. Prof. Rita Verma 
16. Dr. Giriju Vyas 
1 7. Shri Ram Kripal Yadav 

18. Smt. Margaret Alva 
19. Shri Su.'ihil Kumar Sambhajirao Shindc: 
20. Smt. Malti Sharma 
2 I. Smt. Chandrakala Pandey 
22. Shri R.K. Kumar 
23. Smt. Renuka Chowdhury 
24. Shri Ram Oopsl Yadav 
25. Shri Jayant Kumar Malhoutra 

I. Shri Ram Autar Ram 
2. Shn J.P. Jain 

Lolc Sabha 

MEMBF.kS 

Rajl'a Sabha 

SF.C'RETAlIAT 

Depllty Sectrtary 
UlUkr Sec"'ary 

RI'PIII'.S[NTATIVU Of 11If MINI5T11Y III' LAW AND JUITICt (1...sGIILAnVE i>DMnmtr) 

I. Dr. Ra~hhir S,"~h AdditiONlI SecrrkU)' 
2. Shri T.K. VI!lhwanalhan Joint SecrrllUy & l.4;s/QIi", CUlllfM'1 

25 
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Rr.PRE.'mI'n'ATIVE OF THE MINISTRY OP HUMAN REsouaa DIvIILofI,arr ~ .. W .... _ClaD IJIwLort8rr) . 

; 

Shri A.K. Sinha, Joint Secretary 

Smt. Gauri Chatterji, Joint Secretary 

2. The Committee heard the views of Shri Aahok H. DDIIi. AaIIInIy~~"" CIa ... CCIMIiM ........ 
of the Constitution (Eighty-First Amendment) Bill. 

3. The Committee took oral evidence of the followift. : 

(I) Shri S. Ramaiah, Advocate. Former Law ScIcretIrJ ( .......... De, ~Il) 
(From Ill.OO to 16.25 hours) 

(II) Deihl Pradesh K.y .... Sa ..... 
Spokesmen: 
( I ) Shri Vaibhav Vishaal 
(2) Shri Ashok Srivastava 
(3) Shri J.P. Sinha 
(4) Shri S.K. Bisaria 

(From 16.25 to 17.15 hours) 

4. A verhatim record of evidence was kept. 

5. The Committee then adjourned to meet apin on 26 ~ ... 1996. 15~OO., ... COMWIr c:e--by-
clause consideration of the Bill. .. 



VI 

SiUb SlUInc 

The Commiltcc met on Tuesday. 26 November. 1996 from 15.00 to 16.00 hours. 

Smt. Gceta Mukhcrjee-ChairpersOll 

2. Smt. Meira Kumar 
3. Smt. Sumitra Mahajan 
4. Smt. Jayawantiben Mehta 
5. Shri Hannan Mollah 
6. Shri Ram Naik 
7. Shri Nitish Kumar 
8. Shri Sharad Pawar 
9. Shri P.N. Siva 

J n. Sml. Sushma Swaraj 
J J. Kumari Uma Bharati 
12. Prof. Rita Verma 
1:'1. Dr. Girijll Vyas 
14. Shri Ram Kripal Yadav 

15. Smt. Margaret Alva 
16. Smt. Malti Sharma 
17. Smt. Kanda Sinha 
18. Smt. Chandrakala, Pantley 

I. Shri Ram Autar Ram 
2. Shri J.P. Jain 

PRESBNT 

Lolc Sabha 

MEMBERS 

Roj)'o Sobha 

SI'CRFTARIAT 

[)~pU'.I' S~C'fr'(l" 
U"a,.I' St'crrlllry 

REPltESENTATlVES OF THE MINISTRY Of LAw ANtI JuSTICE (LeOilLAnVF.l>EPAaTNDrr) 

J. Dr. Raghbir Sinsh. AdtIiliDnal ~C"'IlI'" 
2. Shri T.K. Viswanathan. Joi"t Mrrrta,,' and 14i.dativt' Cflurut'l 

2. The Committee expresed their resentment when it came t(l their nnlJCC: that the ...... Min ...... M nallIUCIIdi., 
the sitting. The Committee were of rhe view thaI it would not he worthwhile to &Ike up the IIdIeduIed c.......,,-deuIc 
clmsidcrali()n of rhe Bill in the ahlence of the Law Mini5ter who could indicate rhe reaction of Oovcnnncnt on Ihc 
amendments which may he moved hy the memhen of rhe Committee. 

3. The Commincc then adjourned. 
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Seventh Slttina 

The Committee met on Friday, 29 November, 1996 from ]5.00 to 17.45 hours. 

Smt. Geeta Mukherjee-Chairpuson 

2. Shri Ramakant D. Khalap 
3. Smt. Meira Kumar 
4. Smt. Jayawantiben Mehta 
5. Shri Hannan Mollah 
6. Shri Ram Naik 
7. Shri Nitish Kumar 
8. Shri Suresh Prabhu 
9. Shri Vijay Bhaskara Reddy 

10. Smt. Sushma Swaraj 
II. Km. Uma Bharati 
12. Prof. Rita Verma 
13. Shri Ram Kripal Yadav 

14. Smt. Margaret Alva 
15. Shri Sushil Kumar Sambhajirao Shinde 
16. Smt. Kamla Sinha 
17. Smt. Chandrakala Pandey 
18. Shri Jayanl Kumar Malhoutra 

I. Dr. A.K. Pandey 
2. Shri Ram AUlar Ram 
3. Shri J.P. Jain 

PRESENT 

Lok Sabha 

MEMBERS 

Raj)'a Sabha 

SECRETARIAT 

Additiollal Secretary 
Deputy S('crtlary 
Under Secretary 

REPRESENTATIVES OF THE MINISTRY OF LAW AND JUSTICE (LEGISLATIVE DEPARTMENT) 

I. Dr. Raghhir Singh. Additional Secretary 
2. Shri P.L. Sakarwal. Joint Secretary 

REPRESENTATIVE ~ THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT (DEPARTMF.NT OF WOMAN AND CHII.I) DEVELOPMENT) 

Shri A.K. Sinha. Joint Secretary 

2. The Committee held a general discussion lin the various amendments t(lthe Bill. given notice nf. hy the Mcmhcrs 

28 



29 
3. The Committee then took up clause-wise c:onlidention of the Bill with panicul. rer.r.nce to ............. 

given notice of by Members to each clause and evolved a pneral a,reement on the amencImeacIlo be 1Mde in the Bill. 
The Committee desired to have a redraft of the Bill incorporating the amendments accepIIId by ~, ill principle, ill the 
manner indicated by them. 

4.aa .. z 
The following amendmenlS were moved and accepred in principle ;-

(i) Page 2. lines 4 and 10-
lor "Not less than one-third" substitute "As nearly as may be. one-third" 

(ii) Page 2. lor lines 7 to 9 substitute-

"Provided that in relation to a State or Union Territory. 10 long as the number of lUll ......... for Sc:heduled 
Castes or Scheduled Tribes. as the cue may be. in that Stale or Union Territory. i. more chan one but ........ 
three. one seat shall be reserved for women by rotation. the fint seal bein, reserved for women. A limil ..... 
of reservation. by rotation. shall be followed when the number of such seal is one." 

(iii) Page 2.lor lines IS to 17 substitute-

"Provided that in relation to a State or Union Territory. 10 lon, as the number of .... IIloaed to lUCIa S .... or 
Union Territory is more than one butles. than tine. one lUI shall be raerWld for WOIIIIID by "*lion, die fine 
seat being reserved for women. A similar mode of raervation. by rotatioa. shall be followed when &he number 
of such seats is one." 

5. CIa ... 3 
The following amendmenlS were moved and accepted in principle ;-

(i) Page 2. lines 21 and 30-
lor "every State" 
substitutt "every State and of the Capital territory of Delhi and the Union flllTilory of Poada-ny" 

(The Committee were infonned by the Government thal a fRllh amenclment in the Bill by 'II"" of .'ldlM8lia 
Article 239M of the Constitution was required to make provision for rucrftlion for women in &he LepsIIIiw 
Assembly of National Capital Territory of Delhi. This amendment was to he drafted by the Min,*, on .... ) 

(ii) Page 2. lines 22 and 28-
for "Not less than one-Ihinl" 
substitute "As nearly as may be. one-third" 

(iii) Page 2. 
for lines 25 to 27. Sllbst;tute-

"Provided that in relation to a Stare or Union Territory. 10 lon, as the number or .... ~ for ScheduW 
Cu&es or Scheduled Tribes. u the cue may be. in that Srare or Union Territory. is more chan one but leu ..... 
three. one ........ be relCr\l'OCl·for women by rot.aIion, the finl_ beiq....-wd for women. A Ibnil. mode 
of reservation, by roc.aion, IbaII be followed when die number of IUCh .... is one." 

(iv) Page 2. line 32. 
for "in that Stare·' 
lubltit"t~ ·'in that Scale, or the Capilal Terrilory or Delhi or the Unioa 1irritory or Palldicherry." 

(V) Pap 2. 
Omit lines 33 and 34 
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6.a... .. 
The following 'amendment WII moved and accepted in principle-

Pap 2, line 36, 

for "0( a Stale" 

..... ti'II'e "of a State or the Capital territory of Delhi or the Union territory of Pondicheny" 

7.Metra... 
The following new elaules were moved and accepted in principle but subject 10 be redrafted by Ihe MiniSby of 

Law:-

PaF2. 
(i) *r liRe 38, wert :-

"In article 331 of the Constitution, the following proviso shall be IddccI II the end, _Iy:-

"Provided dial one of the members 10 nominated shall be a women, by rotalion, the lint scat heinglaCl'Ved 
for women." 

(ii) a,/trr line 38, ;1Ut'''· 
"After article 334 of the ~onstitution, the following article shall be inserted, __ Iy:-

"334 A: The reservation of sells for women in the House 0( the People .. in Ihe l ..... iw Aucmblics 0( 
Ihe Stiles, the Capital territory of Delhi and the Union territory of Pondicherry .... .tic_ 3301\ and 
332A, and ..... in the Council of States and the Legislative Councils of the States .-.. .. k:1es 10, 171 shall 
he for fifteen years. or Ihrec tenns of the House. whichever is more. 'I'heae provisions ..... 1 be reviewed to 
decided whether the relCl'Vation for women shall be continued thereafter. II 

[Since the Committee did nol apce for provision of reservation in the Council of StIICI ... the l.eJi .... iw 
Councils in the States under articles 80 and 111 of the Constitution in the preICIIl Bill, Ihe illlCl'lion of above new article 
334A in Ihe Bill WII accepIed in principle subject to modification acc:onlinlly and to be NCInIftcd by the Ministry 0( 
Law.) 

9. The amendments rec:eived from the Members which were considered hulllOllllXlCpled by the Committee or 
were wi ...... wn by the Members U'C liven in the Annexure. 

10. The Committee decided to make the followingleneml recommendation ill the report :-

GBNaaAL aECOMMENDATIONS 
The Committee note that the proposed amendments in the Constitutioll provide reservation of scats for women 
beIonliq 10 Scheduled Castes or Scheduled Tribes. as the case may be, from out of the IICIlI8 racrwd uadcr 
sub-clause (2) of Article 310 and sub-clausc (3) or article 382 of the Constitution. respectiwly in the House 0( 
the People IUId the Lelislative Auemblies in the Slates. The Committee, hoWever. observe lhaIsuch racrvation 
of sells· .... not been provided for in the Bill for women belollJin.1O other Backw.d C ..... bccauIe there is 
no raervaalion for 0Iher Backw.d Classes at prelCnt under the Conslillllion • it exills for Scheduled Calles 
and Scheduled liibes. The COIbmittee. therefore, recomnaend lhII the GoVCl"lUMlll may CORIidcr the iSlUe of 
cxtendia. the benefit of n:scrvIIion to Other Backward CIIISICS allO at the appropriIIe lime so thai the women 
belonpnlto other Bacnlld CI .. ICI will allO pt the benefit of relervation. 
The Comminee nOtc lhIl the Bill does not contain any provision for reservation of sail for women in lhe Rajya 
Sabha or the Lelisialivc Councils of the StaIiCS. The Committee feel thai there should allO be relCl'Vlllion of 
seats for women in the Rajya Sabha and the Lelislative Councils. The Committee. therefore. leCommend that 
the Government should work out the modalities for Ibis purpose IUId brinl out suitable le.islation in this regild 
al the appropriate time. 

II. The Committee then directed the Ministry ot' Law that the draft Bill, afler incorporatin. lhe amendments 
accepted by them, might be furnished to the Lok Sabha Secretariat by Saturday. 30 November, 1996. 

12. The Commillee then adjourned 10 meet again on 3 December, 1996 10 consider and adopt their draft report 
logether with lhe Bill. 



ANNEXU~E 

JOINT COMMITI'EE ON 11IE CONS'ITIUTION 
(EIGHTY-fIRST AMENDMENT) BIU... 1996 

LlllelA.e.h .............. M Ilhnel.C. hi ........ , I 111 .......... 1 •• 
.......... Ity. M I lilt In .............. _ 29 Nag •• ., .,. 

(ViM para 9 or the Minutes) 

S.No. Name or Member and Texl or Amendmenl 
I 2 

SHRI RAM KRIPAL YADAV 
SHRI P.N. SIVA 
SHRI NmSH KUMAR 

I. Page 2. line 6 
after the words "Scheduled Tri_" 
odJ "and belonging'" OBC's" 

2. Page 2. line 9 
Qjter "Tribes" 
iflsrn "and OBCs" 

3. Page 2. line II 
for .. Scheduled CUlei and lhe Scheduled Tribes" 
subs,i'Mle "Scheduled CuleS. Scheduled Tribe, and OBCs" 

4. Pale 2. line 24 
after "Scheduled Tribes" 
add "arod OBCs." 

SHRI RAM KRIPAL YADAV 
SHRI P.N. SIVA 

~. Pile 2. line 26 
Q/ter "Scheduled Tribes" 
oJd "and OBCs." 

SHRI RAM KRIPAL YADAV 
SHRI P.N. SIVA 
SHRI NmSH KUMAR 

6. Page2.line29 
for "Scheduled CasIcI and Scheduled Tribes" 
sMbs';'",r "Scheduled Cutes. Scheduled Tribes and OBC," 

SHRI RAM NAIK 
SMT. SUMITRA MAHAJAN 
SMT. JAYAWANTIBEN MEHTA 
SMT. ~USHMA SWARAJ 
KM. UMA BHARATI 

31 

3 

:z 

2 

:z 

3 



2 

PROP. RITA VERMA 
SMT. MALTI SHARMA 

7. Pqe 2, 
after line 38, in.rert-

32 

"In article 80 of the Constitution, after clause (5), the 
following clause shall be inserted, namely :-

"(6) As nearly 88 may be, one-third of the total number of 
seats, reserved under clause (1), including those filled through 
nominations by the President in accordance with the provisions 
of clause (3), shall be reserved for women." 

8. Page 2,-
a.fter line 38, insert-

"In article 171 of the Constitution, after clause (5), the 
following clause shall be inserted, namely :-

"(6) As nearly as may be, one-third of the total number of 
seats filled through elections under lub-clauses (a), (b), (c) 
and (d) of clause (3) and through nomination by the Governor 
under sub-clause (e) of the said clause shall be reserved for 
women." 

9. Page 2, 
after line 38, insert-

"After article 334A of the Constitution, the following article 
shall be inserted, namely:-

"3348 The selection of seats reserved for women under this 
Act, shall be numerically assigned on the basis of a roster 
in order to remove any uncertainity in the process of election." 

3 

Note 
(New Clause) 
Article 80 relates to 
composition of Rajya 
Sabha. 

Note 
(New Clause) 
Article 171 relates to 
composition of the 
State Legislative, 
Councils. 

(New Clause) 



The Committee melon TUesday. 3 December, 1996 from 15.00 to 16.20 "nun. 

PRESENT 

Lolc SabIIa 

Smt. Oeeta Mukherjee-Chairpenon 

MsMBfiRS 

2. Shri SurjJt Singh Bamala 
3. Shri Ramakanl D. Khalap 
4. Smt. Meira Kumar 
5. Smt. Sumitra Mahajan 
6. Smt. Jayawantiben Mehta 
7. Shri Hannan Mollah 
8. Shri Ram Naik 
9. Shri Nitish Kumar 

10. Shri Sharad Pawar 
11. Smt. Sushma Swaraj 
12. Prof. Rita Verma 
13. Dr. Oirija Vyas 
14. Shri Ram Kripal Yadav 

Rajya Sllbha 

16. Smt. Margaret Alva 
J 7. Smt. Malli Sharma 
18. Smt. Karola Sinha 
19. Smt. Chandrakala Pandey 
20. Shri R.K. Kumar 
21. Smt. Remau Chowdhury 
22. Shri N. Om Prasad 

I. Shri Ram Autar Ram 
2. Shri J.P. Jain 

D~p"ty Secretary 
UNkr Secmary 

J. Dr. Raghbir SiD~ Secmary 
2. Shri P.L. SaJtarwa)-Joint SecrntUy 

Shri A.K. Sinha. Joint SccnlQry 
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REPREsENTATIVE Of 11fE MINIS11lY Of WELfARE 

Shri 1Ulsi o.ur. Dinclo' 

2. Allhe outMt.lhe Chairpenoft informed Iboullhe leiter received from Shri Ram Nllik proposing ~n amendments 
to Ihe reviled ..,. Bill fanishod by abe Law Ministry and was appended to the draft Report. 

3. The following amendments ft'CCived from Shri Ram Nllik. M.P. were moved by him and were accepted in 
principle :-

(i)CIu;e4 
Pap 3.10' lines 3 A 4'IIbltitllte-

"Provided that where such nominations are made. in every block comprising of three general elcctions to the 
HOUle of the people. one seat shaH be reserved for nomination of a woman of Anglo-Indian community to the 
HOUle constituted after &he tint two JCncraI elections and no seal shall be reserved for women of that community 
in the HOUle constituted after abe third JCnerai election." 

(ii) CIIUIle " 
Pa., 3. lor line 33 Ie. 34 ,IIbstit.te-

"Provided that where Kuch nomintion is made. in every block comprising of three 8eneral elections to the 
Assemhly. the seal in the Aucmbly constituted after the finl! general election shall be reserved for nomination 
of. wumen (If the Anllo-Indian Community and no lIeat shall be reserved for women of that community in the 
Asaemhly constituted after the second and the third general elections:' 

4. The other amendments received from Shri Ram Naik. M.P. to the revised Bill which were considered by the 
Committee and were withdrawn by him are givcn in the Annexure. 

S. The Committee. thereafter. considered and adopted the Bill. a. .. amended. 

6. The Committee then considered and adopted the draft report with slight modifications. 

7. The Committee authorised the Ministry of Law and Justicc to carry out minor cOlTCCtions. if any. of a drafting 
nature after incorporating the amendments moved by Shri Ram Naik. M.P.. and accepted by the Committee. 

8. 1bc ChairperllOn drew the attention of the Members to the provisions contained in Direction 87 of the Directions 
by the Speaker reprding Minutes of DililiCnl and announced that the Minutes of Dissent. if any. mi8ht be sent to the 
Lok Sabha Secret.nat 110 as to reach them by 16.00 hours 00 Wednesday. 4 December. 1996. 

9. T1Ic Committee authorised the Chairperson and. in her absence. Shri Ram Naik to' present the Report and lay 
record of evidence on the Table of the HOUle on Monday. 9 December. 1996. 

10. The Committee alllO authorised Sml. MarprctAlva. M.P. and in her absence. Sml. Renuka Chowdhury. M.P.to 
lay the Report and the record of evidence on the 1lIbie of ~ya Sabi.a on Monday. 9 December. 1996. 

II. The Committee decided that two sets of memoranda containinl commcntsisuucstions on the provisions of the 
Bill. rcc:cived by the Committee might he placed in the Parliamcnl Library. after the Repon had heen presented. for 
reterence by the Memben of Parliament. 

12. The Committee placed on record their ~iation for the co-opcralion rendered by the Minister of Stale for Law 
and Justice ud also pIacod on record their appeciatioh for the assistance rendered by the officers of the Ministry of Law 
and Justice (l.eBill .. i~ Depanmcnt)i Ministry of Human Resource Development (1lcpIu1ment of Women and Child 
Development) and Ministry of Welf.e. 
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13. The Commiaee 8110 placed OD rceord the appreciatioa IIId ..... 10 die ofticIn MIl ... of tile Ldt .... 
~ for Ihcir bini wort .. VII ..... MliIlMCe rcncIrnd by .... 10 f-=ili .. Ihc __ of ... Cc .... n .. III 
millen ... i. preplriq Ihcir draft Report ....... y. 

14. The Chainnu ....... &he Members of the Comminoe for Ihcir koIIII piIIicipII_ ... e ............ ,... 
coopenIIioas in COIIdIlCtiqlhc proceodinp of &he Comminoe iIIlDOII con ............ . 

1 S. The Mcmbcn of &he Coaunillee 1110 placed on record Ihoir hilh ~ ....... lID ... CIIIiI..-
(SIAL Ooeta Mukherjee. M.P.) for very ..,.y COIIductiII.1he proc::ocdinp of Iho COIIIIIIiIklO MIl .............. .... 
at variou& IIqCI of the Bill. 



ANNEXURE 

JOINT COMMlTl'EE ON TIlE CONSTITUTION 
(EIGHTY-FIRST AMENDMENT) BD.L. 1996 

LIlt 01 Ameadmentl to the rnIIed .m receiftd from Sbri Ram NaIk, MemIIer of the Coauaittee wblda were 
COIIIicIend but not accepted or wttbdn'WII by him at tbel ... JUlDI held OR 3 Deeeaaber, 1996 

(vide para 4 of the Minutes) 

S.No. Name of Member and Text of Amendment 
1 2 

SHRI RAM NAlK: 

I. Page 2, for lines I and 2 substitute-
"In Article 239AA of the Constitution in Clause (2) 
in sub-clause (b). 

(i) Before the words "the total number of seats". the words 
"subject to the provisions of Article 332A," shall be inserted: 

(ii) after the words "Scheduled Castes", the words "and Women" shall be inserted. 

2. Page 3./or line 8, 
for "every State" 
substitute "every Slate and the National Capital Territory of Delhi and 

the Union Territory of Pondicherry." 

3. Page 4, in line 6, the following words shall be in.fetted after the word "Delhi":-

"and the Union Territory of Pondicherry." 

4. Page 4, in line II, after the word "Delhi", 
the following words shall be inserted. namely:-

"and the Union Territory of Pondicherry" 

5. Page4-

(i) in line 15, aft~r the word "Delhi". the following words shall 
be inserted. namely:-
"and the Union Territory of Pondicherry" 

(ii) in line 17. after the word "Delhi", the following words shall be inserted:-
"and the Union Thrritory of Pondicherry" 

6. Page 4, after the line 18,insert the following new clause :-

"in Article 239A of the Constitution. in Clause (I). before the words 
"Parliament, may by law cre,.te for the Union Territory of Pondicherry", 
the words "Subject to the provisions of article 332A," shall be inserted. 
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Clause No. 
3 




